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IN THE CENTRAL AD INISTRATIVE rRIBUNA1LQ JAN20 0 
GUWAHATI BENCH, GUWAHA .TL 	 1 

Guwitti (3er:ch 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2004j 

BETWEEN 

Shii Kollol Mukheijee @ Mukhopadhay 

Applicant 
-Versus- 

The Union of India & Others 

...  Respondents 

LIST OF DATES AND SYNOPSIS: 

Annexure-A is the photocopy of Office Order 
No.2 1(104)/SE(Co-ordn.)IERJCPWD/CAL/2003/142 Dated 04- 	 C- 

03-2004 issued by the Respondent No.4. 

Annexure-Al is the Type copy of Relevant Portion of the Office 
Order No.21 (104)/SE (Co-ordn.)/ERJCPWD/CALI2003/142 

Dated 04-03-2004 issued by the Respondent No.4. 

Annexure-B is the photocopy of the Representation Dated 12-04-
2004. 

- 	 Annexure-C is the photo copy, of letter No. 8(l)/MCESD- 
11/2004/05 Dated 12-04-2004 

Annexure-D, E & F are the photocopies of Representations Dated 
03-05-2004, 12-07-2004 and 26-07-2004 filed by the Applicant. 
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Annexure-G is the photocopy of the Office Order 
No.21(104)/SE(Co.ordn.)/ERJCPWD/CAL/2004/672 Dated 11-

11-2004. 

Annexure-GI is the Type Copy of the Relevant Portion of the 

Office Order No.21 (104)/SE (Co-ordn.) 

/ERICPWD/CAIJ2004/672 Dated 11-11-2004 

Annexure-H is the photocopy of Representation Dated 24-11-

2004 filed by the Applicant before the Respondent No.5. 

Annexure-I is the photocopy of Judgment & Order Dated 27 th  

March 2002 passed by this Hon'ble Tribunal in OANo.412 & 

431 of200l. 

• 	This application is not made against any specific order but it is 

made for seeking a direction from this Hon'ble Tribunal directing the 

Respondents to release the Applicant from Office of the Manipur Central 

Electrical Sub Division-Il, Central Publie Works Department, GC, CRPF 

•  Langjing, Imphal to IKolkata as per transfer office order 

No.21 (104)/SE(Co-ordn.)IERJCPWDICAL/2004/672 Dated 11-11-2004 

issued by the Respondent No.4. 

	

RELIEF SOUGHT FOR: 	 - 

That the Respondents, particularly the Respondent N6.4 & 5 may 

be directed by the Hon'ble Tribunal to release the Applicant from the 
present place of posting from Office of the Manipur Central Electrical 

SubDivision-Il, Central Public Works Department, GC, CRPF Langjing, 

Imphal to Koilcata as per transfer office order No.21(104)ISE(Co-
ordn)IERJCPWDICAL/2004/672 Dated Il - I 1-2004. 

To Pass any other relief or relieves to which the Applicant may 
be entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost ofihe application. 
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INTERIM ORDER PRAYED FOR 

The Applicant prays before this Hon'ble Tribunal seeking an interim 

order by this Hon'ble Tribunal by giving a direction to the Respondents 

particularly the Respondent No.4 & 5 to release the Applicant from his 

present place of posting as per office order No.21(104)/SE(Co-

ordn.)/ERJCPWD/CAJJ2004/672 Dated 11-11-2004. 
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IN THE 	 STRATM TRIBUNAL,  

GUWAHATI BENCH, GUWAHATI. 	çi 
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 20041 

BETWEEN 

Shri Kollol Mukheijee @ Mukhopdhay, 
Junior Engineer (E), 
Office of the Manipur Central Electrical 
Sub [)ivision-ll, Central Public Works 
Department, (IC, CRI'F Langjing, Imphal. 

Applicant 
-AND- 	 - 

The Union of India represented by the 
Secretaiy to the Government of India, 
Ministry of Urban Affairs, 
Nirman Bhawan, New Delhi-I 10011. 

The Director General Works, 	 LI 

Central Public Works Department, 
118-A,NirmanBhawan, 
NewDeihi— 110011. 

The Chief Engineer (E), EZ & NEZ, 
Centnil Public Works Department, 
Nizam Palace, 61h  floor, 
234/4 AJC Bose Road, 
Kolkata-20. 

The Supenntending Engineer (Co-
ordination Circle) Eastern Region, Central 
Public Works Department 234/4 

I bw 
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Acharya J.C.Bose Road, Nizam Palace, 
(2nd MSO Building, 17th  Floor) 

Kolkala-20. 

5. The Executive Engineer (Electrical), 

Central Electrical Division, Central Public 

Works Department, Malugram, Mela 

Road, Silcbar-2, District-Cachar. 
Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE 
ORDER AGAINST WIUCH THE APPLICATION IS MADE: 

This application is not made against any specific order but it is 
made for seeking a direction from this Hon'ble Tribunal directing the 

Respondents to release the Applicant from Office of the Manipur Central 

Electrical Sub Division-il, Central Public Works Department, OC, CRPF 
Lanjing, Imphal to Kolkata as per transfer office order 

No.21(104)/SE(Co-ordn.)/ERJCPWD/CAIJ2004/672 Dated 11-11-2004 

issued by the Respondent No.4. 

JuRISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter of the 
instant application is within the limitation prescribed under Section 21 of 
the Administrative Tribunal Act 1985. 

4), 	FACTS OF THE CASE: 

Facts of the case in brief are given below: 
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4.1) That your humble Applicant is a citizen of India and as such be is 

entitled to all rights and privileges guaranteed under the Constitution of 

India. 
41) That your Applicant begs to state that he is working as Junior 

Engineer (Electrical), Manipur Central Public Works Department, GC, 

CRPF Langjing, Imphal. He joined at Imphal on 24-09-2001. It may be 

stated that your Applicant is a handicapped person suffering from Severe 

Ancolysing Spondelities. 

4.3) That your Applicant begs to state that he has completed his 2 

(two) years tenure in North Eastern Region on 24-09-2003 as per Office 

Memorandum No.20014/3/83-D-IV New Delhi dated 14th 

December1983 issued by the Ministry of Finance, Department of 
Expenditure, Government of India and also as per Office Memorandum 

No.29/1/97-ECI Dated 10th  December 1997 issued by the Office of the 

Respondent No.2. After completion of his tenure at North Eastern 

Region i.e.at Imphal, the Applicant filed a Representation before the 

Respondent No.4 for his choice place of posting. Accordingly he was 

transferred from Imphal to CCEC-II Kolkata vide Office Order 

No.21(1 04)ISE(Co-ordn.)IERJCPWDICALI2003I1 42 Dated 04-03-2004 
issued by the Respondent No.4. 

Annexure-A is the photocopy of Office Order 
No.21(1 04)/SE(Co-ordn.)/ERJCPWD/CAJJ2003/1 42 Dated 04-

03-2004 issued by the Respondent No.4. 

Annexure-Al is the Type copy of Relevant Portion of the Office 
Order No.21 (104)/SE (Co-ordn.)/ER/CPWD/CAL/2003/1 42 
Dated 04-03-2004 issued by the Respondent No.4. 

• 	
4.4) That your Applicant begs to state that he filed a Representation 
on 12-04-2004 before the Respondent No.5 through proper channel 
requesting him to relieve him immediately from Imphal and enable him 
to join at his new place of posting at Kolicata. The Assistant Engineer 
(Electrical) Manipur Central Electrical Sub Division-il vide his letter 
No.8(1)/MCESD-1112004/05 Dated 12-04-2004 inform the Respondent 
No.5 that the Applicant will be released from Imphal only after joining 
of a substitute. 

ME I  a-, 
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* 	 Annexure-B is the photocopy of the Representation Dated 12-04- 

2004. 

Annexure-C is the photo copy,  of letter No. 8(l)/MCESD-

1112004/05 Dated 12-04-2004. 

4.5) That your Applicant begs to state that he again filed 

Representation on 03-05-2004 & 12-07-2004 before the Respondent 

No.5 through proper channel for early implementation of his tmnsfer 
i i order dated 04-03-2004. He also filed a Represenation on 26-07-2004 

before the Additional Director General (Eastern Zone), Central Public 

Works Depailrnent, Kolkata through proper channel for his early release 

from hnphal to Kolkata. 

Annexure-D, E & F are the photocopies of Representations Dated 

03-05-2004, 12-07-2004 and 26-07-2004 flIed by the Applicant. 

4.6) That your Applicant begs to state that surprisingly instead of 
releasing the Applicant from Imphal to Kolkata by the Respondents, the 

Respondent No.4 issued another Office Order No.21(104)/SE(Co-
ordn.)/ERJCPWD/CAL/2004/672 Dated 11-11-2004 by which your 

Applicant was again transferred to Kolkata, KCED-ll from Iinphal. After 

receiving the said Second Transfer Order Dated 11-11-2004 your 

Applicant filed a Representation on 24-11-2004 before the Respondent 

But till now the Respondents have not taken any steps for release 

of your Applicant from his present place of posting i.e.Imphal. Hence 
* 

	

	
finding no other alternative your Applicant is compelled to approach this 

Hon'ble Tribunal for seeking justice in this matter. 

• Annexure-G is the photocopy of the Office Order 

No.21(1 04)/SE(Co-ordn.)/ERICPWD/CAIJ2004/672 Dated 11-
11-2004. 
Annexure-GI is the Type Copy of the Relevant Portion of the 
Office Order No.21 (104)/SE (Co-ordn.) 
/ERJCPWD/CAL/2004/672 Dated 11-11-2004 

Annexure-H is the photocopy of Representation Dated 24-11-
2004 filed by the Applicant before the Respondent No.5. 
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4.7) That your Applicant begs to state that in the Transfer Order 

Dated 11-11-2004 paragraph-I it has been clearly stated that "In tenns of 

DOW, CPWD, New Delhi's O.M. No.A-220 15172/2000-cc-VT dated 09-

8-2000, unless otherwise specified, the Junior Engineers Under/Order of 

transfer and posting shall immediately proceed to their respective place 

of posting and all the controlling officers shall Pmewe the officials under 

order of transfer at the earliest without waiting for the substitute. The 

relief of officials should not be delayed by the controlling officers for 

any reasons. The cases, where officials under order of transfer are not 

relieved within 30 days, will be brought to the notice of the Director 

General of works for taking action against the defaulting office?'. 

From the above it is very clear that without waiting any substitute 

the Transfer Order should be implemented by the Concerned Authority. 

As such the contention of the Respondents for waiting substitute is not 

maintainable in the eye of law. 

4.8) That your Applicant begs to state that in a similatly situated case 

i:e. in Original Application No.412 of 2001 and 431 of 2001 filed by the 

similarly situated persons before this Hon'ble Tribunal, the Hon'ble 

• 	 Tribunal vide its Order dated 27 th  March 2002 held that "It was the 
• 	 responsibility of the Respondents to take steps for finding out the 

• 	 surrogate. The inaction on the part of the Respondents in not giving 
effect to the transfer order in the set of circumstances cannot be legally 

sustained. The Respondents are directed to take all out effort to give 

effect to the order of transfer dated 31.05.2001 with utmost expedition 

and at any rate within a period of two months from the date of receipt of 

this order, in respect of the Applicants". 

Annexure-I is the photocopy of Judgment & Order I)ated 27th 

March 2002 passed by this Hon'ble Tribunal in O.kNo.412 & 

431 of 2001. 

4.9) That your Applicant begs to submits that at the Respondents have 
deliberately and intentionally discriminated your Applicant by not 
releasing him from present place of posting to Kolkata in spite of his two 
Transfer Orders Dated 04-03-2004 and 11-11-2004. As such it is fit case 
for giving adequate direction to the Respondents by the Hon'ble Tribunal 
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• 	 to lease your Applicant immediately in compliance of his Transfer Order 

issued by the Respondent No.4. 

4.10) That your Applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exercise of power to 

accommodate their interested persons in their favourable place. 

4.11) That your Applicant submits that the action of the Respondents is 

mala fide, illegal and with a motive behind. 

4.12) That your Applicant submits that the action of the Respondents 

by which the Applicant has been deprived of his legitimate rights is 

arbitrary. it is further stated that the Respondents have acted with a mala-

fide intention only to deprive the Applicant from his legitimate rights. 

4.13) That your Applicant submits that the action of the Respondents is 

highly illegal, improper, whimsical and also against the policy adopted 

by the Government of India. 

4.14) Thatinview ofthe facts andcircumstances itis afitcasefor 

inteiference by the Hon'ble Tribunal to protect the interest of the 

Applicant and his family members. 

4.15) That this application is filed bona fide and for the interest of 

justice. 

The Applicant craves leave of this Hoifble Tribunal advance 

further grounds the time of hearing of this instant application. 

5) GROUNDS FOR RELIEF WITh LEGAL PROVISION: 

• 	 • 5.1) For that, due to the above reasons narrated in detail the action of 

the Respondents is in prima facie illegal, malafide, arbitrary and without 
• 	 jurisdiction. 

5.2) For that, the Respondents have not considered their own 

guideline regarding release of person when he is transferred. As such 

there is no jurisdiction in denying the said benefit to the Applicant. 
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5.3) For that, the action of the Respondents have violated the Article 
14, 16 and 21 of the Constitution of India. 

5.4) For that, the action of the Respondents is arbitrary, mala fide and 
discriminatory with an ill motive. 

I 

• 	5.5) For that, in any view of the matter the action of the Respondents 
are not sustainable in the eye of law and as well as fact. 

The Applicant craves leave of this Hon'ble Tribunal advance 
further grounds the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the applicant except the invoking the jurisdiction of this 
Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 
1985. 

MAITERS NOT PREVIOUSLY FILED OR PENDING IN ANY 
OTHER COURT: 

That the Applicant further declares that he has not filed any 
application, writ petition or suit in respect of the subject matter of the 
instant application before any other court, authority, nor any such 
application, Writ Petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 
above the Applicant most respectfully prayed that 
Your Lordships may be pleased to admit this 
application, call for the records of the case, issue 
notices to the Respondentsas to why the relief and 
relieves sought for by the Applicant may not be 
granted and afier hearing the parties may be 
pleased to dispose up this application on the 



admission stage and may be pleased to direct the 
Respondents to give the follornng relieves: 

8.1) That the Respondents, particularly the Respondent No.4 
& 5 may be directed by the Hon'ble Tribunal to release the 
Applicant from the present place of posting from Office of the 

Manipur Central Electrical Sub Division-il, Central Public Works 
Depar1nient GC, CRPF Lan2jing, Imphal to Kolkata as per 
transfer office order No.21(104)/SE(Co-
ordn.)/ERKPWD1CA1j2004/672 Dated 11-11-2004. 

8.2) To Pass any other relief or relieves to which the Applicant 
may be entitled and as may be deem fit and proper by the 
Hon'ble TribunaL 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

The Applicant prays before this Hon'ble Tribunal seeking an interim 
order by this Hon'ble Tribunal by giving a direction to the Respondents 
particularly the Respondeiit No.4 & 5 to release the Applicant from his 
present place of posting as per office order No.21(104)/SE(Co-
ordn.)JERJCPWD/CL/2004/672 Dated 11-11-2004. 

Application is filed through Advocate. 

Particulars of LP.O.: 

I.P.O. No. 	: 	o 
Date of Issue 
Issued from 

 
Payable at 	: 

LIST OF ENCLOSURES: 
As stated above. 

, 

Verification .......  
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-VERIFICATION- 

I, Shri Kollol Multhexjee alias Shri Kollol Mukhopdhay, Junior Engineer 
(B), Office of the Manipur Central Electrical Sub Division-il, Central Public 
Works Department, GC, CRPF Langjing, Imphal, Manipur.do  hereby solemnly 
verify that the statements made in paragraph nos. 4, ç 

are true to my knowlede, those made in 
paragraphnos. q , j  arebeingmauersofrecordsaretrueto 
my information derived there from which I believe to be true and those made in 
paragraph S are irue to my legal advice and rests are my humble submissions 
before this Hon'ble Tribunal. I have not suppressed any material facts. 

• And Isigntbis Verificationonthisthe3,dayof JO'vo.A.,ô  2OOat 
Guwahati. 

CKo10 
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11 
RELEVANT PORTION OF TRANSFER ORDERS OF J.E. 

-Type Copy- 	 ANNEXURE —Al 

GOVERNMENT OF INDIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

OFFICE OF THE SUPERINTENDIDNG ENGINEER 
COORDINATION CIRCLE (ER), 

2m  MSO BUILDING, NIZAM PALACE, 27 7  FLOOR, 
234/4 A.J.C. BOSE ROAD, KOLKATA-29 

TEL: (033) 2247-74 16, FAX NO. (033) 2281-3183. 

No.21(1 04)/SE(Co-ordn.)/ER/CPWD/CAIJ2004/1 42 	Dated :04/0312004 

OFFICE ORDER 

The Chief Engineer (EL-i), C.P.W.D., Kolkata is pleased to order the 

transfer/posting of the following Junior Engineer (Elect.) with immediate effect 

in public interest. 

SLNo. NAME OF SE(E) FROM 	 TO 	 VICE 
SIui/Sint. 

1. 	SRITANU MAITRA 	CCED-VI KOL 	SE(P)(E),IBB, SILIGURI 	S.SARKAR, 
RETIRED. 

2-1 	S.DASGUPTA 	CCEDV, KOL 	RCED, RANCHI IIQ. 	K.RIJDRARAI, 
HAZARIBAG 	 TRANSFERRED 

S.K. BISWAS 	CCED-IV, KOL 	PCED, PATNA 	 EXISTING 
• VACANCY 

GOPAL SAMANTA CCED-fl KOL 	PCED, PATNA 	 JK.SINRA 
PRMOTED 

P.K. BOSE 	 CCED-I KOL 	CCED-VI KOl, }IQ: 	S.K.MODAK 
BERHAMPUR 	 TRANSFERRED 

B.K. PAL 	 CCED-V, KOL 	BCED, BBSR 	 S.KABIRAJ 
TRANSFEkRD 

ASHIM KUMAR 	CCED-1V, KOL 	SCED, SE1GURI 11Q 	M.DEBNATH, 
0110511 	 0 	 GANGTOK 	 TRANSFERRED 

& - 	S.N.NAKAR. 	SE (P & A), EZ-1 	CCED-V, KOL, 8Q 	B.CDATFA 
KOL 	 DURGAPUR 	 TRANSFERRED 

PRADIP DAS 	SCED, SILIGURI 	SCF.D, SU1GUR1 HQ: 	EXISTING 
COCHBEHAR 	 VACANCY 

MDEBNATh 	SCED, SU1GUR] 	SCED, SIUGUR1 HQ: 	PRADIP DAS 
HQ GANGTOK 	SIUGURI 	 TRANSFERRED 

22. 	KOILOL 	 SCED, SILCHAR, 	CCEC-IJ, KOL, 	 D.K. GUHA 
MUKHERJEE 	HQ: IMPHAL 

XI- 

/ 

•0 	 •0 	 • 	 . 	 . - - 



; { 

- 	 Note: -In view of the warning of PAD (EZ), CPWD, Kolkata about salary of 
JEs posted in excess of Sanctioned strength shall not be paid, all concerned are 
requested to implement this order of transfer urgently. Consequence of non-

payment of salary to the JEs shall rest with DDO's of the concerned officer. 

In terms of DGW, CPWD, New Delhi's OM No.A-220 15/72/2000-ec-

VI dated 09-8-2000, unless otherwise specified, the Junior Engineers 

Under/Order of transfer and posting shall immediately proceed to thew 
respective place of posting and all the controlling officers shall 
the officials under order of transfer at the earliest without waiting for the 
substitute. The relief of officials should not be delayed by the controlling 

officers for any reasons. The cases, where officials under order of 

transfer are not relieved within 30 days, will be brought to the notice of 

the Director General of works for taking action against the defaulting 

officer. 

Division/Circle/Zone, the controlling officer must accept the joining 

report and in cases of non-availability of particular post, intimation may 
be given to this office. This has become necessary to avoid irregularition 
waiting period of Junior Engineers (Civil/Electrical). 

Due to increase in the normal tenure at soft stations, it is very likely that 
there will be Junior Engineers in excess of sanctioned strength in some 

offices, which is unavoidable. All Superintending Engineers and 

Executive Engineers are thàrefore requested to accept the joining reports 

of Junior Engineers concerned who, on their transfer, submit their 
joining report to them. If something they want to say, they may take up 
the matter with this office. All Chief Engineers, Superintending 
Engineers and Executive Engineers are requested to 'ensure that the 

Junior Engineers (Civil/Electrical) under orders of transfer are relieved 
within a time frame of 30 days to enable them to join their new places of 

posting and relief of such officials should not be held up for any reason 
whatsoever. 

In the case of Junior Engineers (Civil/Electrical) are not relieved, they 
will automatically stand relieved at the end of the month immediately 
following the month of issue of transfer orders and they are not be 
eligible to draw pay and allowance from their present office. Thereafter 



:. 

their transfer orders will be cancelled/modified or further instruction 
made  by this office of the Director General of Works, CPWD, New 

Delhi. 

5. 	The Junior Engineers (Civil/Electrical) posted to planning office shall 

move first without waiting for their substitute. 

This order supercedes all previous orders issued in respect of any of the 

Junior Engineers mentioned in this Office Order. 

Sd/-

Illegible  

(B.K.Das) 

SUPERINTENDING ENGINEER 

CO-ORDINATION CIRCLE (ER). 
Copy forwarded to: - 

The Director General Works, CPWD, EC-VI Section, Nirman 
Bhawan, New Delhi-I 10011. 
The Additional Director General (ER), CPWD, Kolkata-20. 

The Chief Engineer, (Elect), C.P.W.D; of Eastern Zone-HQ 11313 
Zone. 

The concerned Superintending Engineer (Elect) i/c Supermtending 

Engineer (P&A) (Elect.), C.P.W.D. 

The Concerned Executive Engineer (Elect), C.P.W.D. 
Person Concerned (thmugh their controlling Office) 
The CPWI) Junior Engineers' Association, Kolkata. 

Sd/-
illegible 

0/c SIJPERINTENDING ENGINEER 
CO-ORDINATION CIRCLE (ER). 

H 
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.1 

To  
The £zecutiva Engtn.er(E3act) 

	

' 	ai1thar Crntral Elect.DiVbi)fl 

	

fr 	c.W.tatugrsi fl3o re*d 
SLlchar'2 

(Thrsugh Prp.r channel) 
Le! •"• 

Refs-21 (104)/SE(C..ordri)/aRfcPWD/CAL/2003/142  dt.4.3.04 

Respected Sir, 

Upon compietien •t Tenure at fl•rth East 
and subaequent trenfer oer*a ffexetsbo Z asy 
ptee be .r.3evet at an early date, & there-by ensbitng: 

• 	 . we to.compiy with the said o$er and to join in my nw 
PIAGO of posting without afly:fUX'thêr;delay. 	: • 

Zn this .ca.ctien Z Qtto fltfled 
wLtht}t Xi:tve alreódy .cOv.red  -Moro than ebc sibnth 	j- 
after conviettaA or my tenure t Wcrth teat during pta*er-", 
2003. 

• 	 •• 	I ahall be thartkfull. ta yOU for your coTtai 
• dertL.n and kind neceaary setion in this reard. 

Th,ar*ing you, 

YourB tgtithfully 

(Ot- 
K.MUKHOPM1TAY ) 
JE (E) 4C1-II 
LangJing,Imphnl. 

Copy t- 
I .Zuperintendinui Ea,rine.r(C..ordintiofl) ER CPW, 
Nizam palace,2nd TO Uldg.for informatIon p3. 

	

2Juperinternting 	ineer(lect),G.C.E.0 for infor- 
m&tion wth a requeat to releavo at an early 
contideri-Jç- thip grøunda mentioned in my trsnifer 

	

repreBefltati0nE 	 - 

3.Asiatgrnt Engjn,er(Elect)/rcCESD-iX ,CPWD,L4nnjtng 
mphal.icith a request te relev. me at an early 

( K.tWa4otADHY!  ) 



:GOVERNMEPJT OF INDIA 
CENTRAL PUBLIC WORKS DEPA!PIENT 

No.8(1)/I4CESD-II/2004/OS-- 	nt. , 

• 	Th ;EXutjve :Ejfleer (E) 
Silchar Central ].ect.Djvn. 

•1 	 CPWD,Silchar-2 

Subject:' Regarding Releave of Sri.ILMukhopadhyay JE(E) 
WESD.iII.CPWD,Imphal. 

Anapplication receivedfrom Sri.K Mukhopadhyay 
JE(E) attatched to Manipur Central Electrical Sub-Division-lI 
cPWD,Irnphalunderichar Elect. Divisiónon. the above men 
tianed subject is forwarded herewith for onward transmission -' 
to competent 'authority for further necessary action please. 

Sri KMukhopadhyay JE(E) has completed A2 years tenure J 
in this SubDivisioh.He 'can be eleved" only iftr .joinin 
of a substitute. .• 

Enolo;-Application stated above 
in triplicate. 	

0 

Yours faithfully 

Assistant: Enineer(E). 
MSD-IICPWDGCCRP 
Lang jing, Imphal. 

Copy to:-. Sri0I(.Mukhopadhyay JE(E)jMCESD-II,CPWD,GC,CRPP 
Langjing,Xrnphal for information please. 

ASSISTANT ENGINEER(E) 



- 	\_-1c_•_____•  
rThe 'xecutie Engineer(Elect) 
Silchar Central. Elect 0Division 

/ 	C.P.W.D,Malugrm Mela Road, 
: 	 ... . . . ..... .2 

(Through Proper Channel) 

I' 

- 

V 

• Sub:....'imp1em6ntatjon of Transfer order ofJ.E's vidé 
cb-or4ination)No .21 (1 04)/SE( co-ordn)/ER/'QiWD/ CAL/.20031 142 dt ,4,3,Q4 and 'release thereofT. 

Respected 'Sir, 

Please rei'r my letter dt.12.4.04 
rearding.the above subject and forwarded by the 
AE(E) vide his NO. 8 (1)/MESI.II/2004/05 dt012.4.04, 	•' as,:wel1 request made to you personally in your 'chember'- on 9.4.04,1 'would like to place the followin few pts.-.'.. 'before you for favour of your justice. 

(1) 	pply with SE(co-ord)ofjce order No.21 SE()/ 
SE(c)/ER/cF't1rj/cAj/2ool/49o. dt01207.O1 1. have joined at rnpha1on 24.9.01.Subsequent upon joining.fu'rther'orde. 	.. • • 	v±de .vour No.camp_Imphal/scED/2001 dt,18o9oOlandNo.  8(1 )/f4CESD-II/2001/615 dt.27,9.03 of AE(E) ,McESD-II entru.+L &t 	me additional charge of an±her JE as a stop gap 
arrangment. 

AU the above said ord'ershas béec.rried 
out with level best effort and without any,  question. 

(2) I,have narrated my physial probiems(Bein.g •st 
Victim of"Ankv1ossing spondelities)as well family problems 

representatjons(copies of which has been 
endorssd to your office from time to time): 'repeatedly. 

(3)However six months latter even after completion. of 
my tenureTt'ansfer order as reffered in the StJB:has been issued 
by S.E(co-ord)offjce. 

After that anOther two months has already been 'lapsed 
but iOth1n positive is being heard from your ena. 

• 	(4)Though the stipulated tenure at this hard area is of 
two years,I have almost completed 3 years.In this connection 

• 	once §ain your goodseif is requested to kindly go through 
the op'nion of the .cE(NEZ) ,C.P.W.D, Shillong vide his No. 

• 	17/6/2001-Admn 'dto7/4/03(copy enclosed). 

Sir, a Considerable period of Eight months time has re alady been passed even after completion of tenure.Further 
delay due to release compels me to loose my patience and 
which adversely affecting my health as we'l my duties 0  

x\,V 
	 Cont .page-2 



i,WPI, 

:I 

As such,your kifld1fj ±áneé again earflestlyreque_ 	,.. 

sted to be more Sympathetjc and release me by making 
local arrangement.as:jedjate1:ys possible. 

Thanking you,. 

Yours faithfully 

• 	 .. 	 . 	. 	 . 	... 

( K.MUKHOPADHYAY) 
JE(E)/MCESD.41 
CPWD, INPHAL, 
MANIPUR. 

Copy to:- 
i)The SE(co—ordjflatjon)Eastern Reg.ion, cPWD, 

2nd MSO Bldg,Nizam palace C31-20 through 
róper thnnèl fOr.indrmti andfththér 

necessary action please and one advance copy, 

ii)The SE(Ele Ct) ,GCEC , amuni Ma dan, Guwahati-21 
thrugh piper channel for informtion and• 
necessryaction please nd one advance copy 

iii)The 
.;.r.oriroationwi.ti.'.a requestto releave meat 

the earliest... 

• iv)The Zonal •Screte±'y,CpwD JE's Association Eastern 
Zone ground floor,Nizam palace cal-20 for infor-
rnation and further necessary action please. 

( i .MUKHOPADHYAY) 



• 	To 

The Executive Engineer(E) 
Silchar Central Elct.Dj. 
C0P.1.D,Si1char-2 	-. 	 "' (3rd Reminder) 

(Through Proper Chane1). 

Sub:-Regarding releave of Self.undèr..order of Transfer 
vide 21 (104)/SE(Co-ordn)7ER/cpwD/c/2oo3/142 dt.40904 0  

Respected Sir, 

Pleas.e refer my earlier reminders dt.12.4004 
• 	• and 3.5.04 regarding above subjèct,.I 'm, compe1led to place 

• • 	the, fact, that even after compition of my tenure at 'North 
• 	... 	East a.period of 10 Nonths(probabiy considerable) has already 

.bem pas.e1,but,.aii my'request has gone in vain,: 

Ho,veronce again I am requestingyour godself 
to look in to the nattr and re.loave me by making local/tempo-
rary arrangement at .the earliest possible enabling me to 3oin 
in calcutta my new place of 'postiflg.' 

'I'ha nking you, 	, 

Yuors faithfully,  

(IcruicHoPADHmy.) 
JE(ELECT) 

sCED,i'1CrsD-II 
Imphal ,Nanipur0 

Copy to : -1 0The Superintending EnSineer(Co-ordination)EZ , CPiD 
Calcutta through proper: channel0He is requested to 
see the implememtations of' his transfer order 
conditions ride his no0 21(104) /SE9co-ordn) /E/CPiJDl 
CAL/2003/142 dt0403004. 

2.The S.E(Eiect),G.C.E.0 Guwahati through proper channel 
with request (i)kindly recall the problems narrated 
by me through several representation. 
(ii)to releave me by making local/temporary arrangement0 

3 0The Assistant Enginee r(Elect) ,McESD-I I, CPdD , Irnphal 
with the request to make necessary arrangement for my 

- 	earliest release0 

Cont.page-2 



'4 	 PG2 

.TheZbnaSCretarY,(EZ),cPWD :JEtS Association. 
Eajte±'hTZOfle Nizam Palace calcutta with a requEst 
to ioo•k' ii;to the matter in a positive. jMnner 

A~O 
( K. MUKHOpADHYAY) 

• 	 JGE(E). 
McESD—II,Imphal 

Nanipüro 

4 	 - 

> V 



c 
To 

The. AdditionI'Directo.r General(Eastern Zone) 1 	Clp.iJ.D NIZAMPALA.CE.. 	 .. 
2 34/4 AJC r05 -; R0i1) 
CcuTTA700020. 	. 

Pror Channel)  

Sub:-ransfer frornIflPHAL to CALCUTTA order No021 (104)/SE 
(Co-ordn)/ER/Cfl/AI/2003/lL12 clbo4A3.04 and release 
hereoff0 

Sir, 
111th humble regards I' would like to place the .following few points for favour of your justice please0 

comply with SE(Co-ord)offjce order No021 SE(C)/; 
JE(C)/!ER/Cp/cAL/2ooi/L190 dt0i2070o1.I have joined at..Jrnphal on 24 09oO1.Subsequent upon joining further order from Ex0Engr.. (Ele ct) vide Camp-Iniphal/s CED/ 2001 dt 18 • 9001 and No • 8(1) /HCCsD-.II /2001/61 5 dt27.943 of AE(fl) ,McCSD--II entrusted me dditiona1 chorge of iother JC as a stop gap arrangement 0  I All the above SdO ci orders has been carried out ;ith level bét ' 	órc .&' itout''. h question0;." 

(2) Sir, 1 have nacratcd my physical pro1ilcms(Beng R wort 
vicLim of Ankylosing Spondelitic) to serve in this cold & Hilly 
areaa Manipur through several rcprcsentstions to compeL-ffl. 
author Ly11\ 1dm ly probi ern (P1ricr )e or] 	alc 	in mj N r LJ.y having dcpanddrt o] d 	j ck 1 tothoi',aCe and choo] rcu u daughtei) 
has ilso becn dc'ictcd .n iry roprc.entatjon0 

But no conidfmratLon has bacn made to viy several:,lepre-rn-tatiori(5t1i time)foi eartytrnfcr. 	. 	. 

() Any hoisj.): 'mriths later evan after comr] etthon of türo 
1'r?:nsfer orl r z ref rorcd in the UD has bean 	uod by r(co-0 ci) office but wt.thbut iCiCflV oAflotijr0 mon 	after tile issue of 
tmnsfer order has already bean lapsed but neither s hst:Ltu1.e is posted nor I am releavethSeveral apprccbhs has been made to ro].eavc. 
me by making local srranement as stop gap measure. 

flu L all my rôquent has gone in vain & it is felt that tie 
competant authoritSr is ory much reluctant to roleave me., 

(4) Sir, a consi.doi'able 'period of almost 1 Yr.has alrcdy 
been pssed even after completion of tenure at NORTIJ EASTF'urthr 
delay In my i.'oloase leaves me in a state of mental coma & e\reryday feeling physically jeoparacijeaci to pull on my day to day extremely hazardous duties under a deteriorated law & order situation as it 
prevails at 1'lanipur & Nagaiand0 

ConL .Pa(,o-2 
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As such, your kindself is reqUested to look in to the 
matter at the earliest so. tht 1. canbe releaved immediately. 

I shall be thankfull to you an ever for your thuskirid of 
actjon to redress my mental agonv 

Thanking You, 	 . 
Yours faithfully 

(Ic.nuKJloPADIYAY) 
JE(ELECT). 

SCED,flCESD-II 
Impha1,t'1anipur.0 

(opy t- 

I .The Chief Engine n (L47 CP\ID,Calcutta,for imnediate suitable 
action pleae(R2ei'en6e. SE(Eie) ,GCEC. 	.. 	 . . 	 . , 	 .: 

Hr Letter 1, o08(4)/GCEC/E1/2003/.17: .t0.2ti.o.i1  

	

8(4)/GCEC/Ei/2Od3/eO1dt.27,5.r) 	. 

	

• 	
8(4)/GC[C/I/2oo3/355dt4.9..o3 	. 

2 .The Supe rin Lending Engine er(Co .ordana tio n)ER , CPWD Calcutta 
• 	.. 	for information and. necessary ation plcase • 	..: 	H 

	

• 	 Superintendn 	ngineer(Elect),G. C.E.C,CPWD,Cuaht1 for 
information and iecesnary action please.  

,The E.xEngir1eer(E1.ct). 9 SCED,cpW1J5.silch5r for information with 
once again a request to relea.ve 	• 	the earliest. 

• . 	H 	5 0Th AssistanL Enrçineer(Elect) MCE3Ii.I, CPUD GC, CRPF ,Lang1np. 
for information & necessary action p].0a5e0 

• oT1i Zonal Secretary,CP/D JE' Association Eastern Zon(-- Gr.Floor, 
Nizam palace Cal-20 for informcition and further necessary 
action please. 

( K, 1 UKIJOPADIIYAY) 
JE(Elcct) 

Cfl1D, Imphal 
I'laninur. 

H 	c "V 
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• 	f Sr tL ,*. tr 	&'J mt 	Pahl, th 	1fl4 	 P1! 
rthr f 	ci&y. C€u 	 the M* dMfl 

DDO's of Un, Ewxmmod o4'o. 

i. ! ten 	of.  
r 	dated -i982!)O0, 'Jb 	otr 	 h 	.)thor Ef reYs 

UfldC/Ordex' of 	 rceed to their 
recr'Ctie - p1p)(p, Cr 	6nd 	 uH r€ee the 

	

• 	 une od 	tr.:.fi 	et: t - 	e - e.Witrjiaut wbng fo; the 
-•e- T 	ri4 	)rcs 	 eJ by th xntrtting 

oc-  for y 	on:. The uases, whete oflcs 

	

• 	under oid&c;ftm 	not neved 	A, w;fl be brought to the 
.notice of the Direcc. Gene 	ol. Wo 	k:r 	kng ictio 	ganst - the 
delaufting officer.. 

- vici/Cc/2one. Ue. crtn 	 onftiç 	2od. 
and rj-ç.  of (n 	of pirt 	-:t, oc 	may he g'er 

th of1icm. This ha.5 t':ucne. 	.earv to 	;arhc 0 wr1q 
penoo or Juioi -  Ei-neers (Ci/i1eii), 

Due to rcie Th Lh r:-Qnq 	& soft 	 . vey 	t 
thcce wth be Junior Enotns 

 
of s3c,cnd t7e;1n in son1 

offic., wh:b i uroicob'. A! 	rrthr Ei ietns & Ececuvv 
EnQineer trr 	-e>n 	to ct:tuL 	oinnj. rpccI of Junta! 
Eoej 	cned w?o, n 	ir.f- -, ;ur.'t iir 	rejY.irt to 
thni, !f .sorne.hi'j they want. . 	y,, U?e.' -riy 	uç 11 

.41; Chf Er:neer.;. Sr 	- 	' ji;er. nd F<ec.utive 
irnetr:;-  ac:  t.tu1ed to ;iuC that 	-. : - 	. .. 	;c :,:r (v/F:!ectncai) 

cTk ' of t' - 	e e:ye.d wr.- .;i;:r• : rH of :-o 	to 
thr to •.;- 	et -  '10' 	of 	- • 	--- 	utJ Ott: i 	ShOd 
L' hdd p fur 	ror: whatso€ver. 	 - 

n 	theJufo4-  E 	(c.iv:ui--i.1: 	J: 	i 	-.'VC, 	ii 

the rrh I 	e of t.ir 	'ie' 	eo to dra; 
d 	fi tht 	p:e 	 br 
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5. T'ne juntt 	 X)5't:)i tL 	 S11 

	

first witihail, wihrg for ther 	iieit 

• •. 	•• 	Th (Xdr operees U previJ5 dcrs 	u&J .n .czp 	of any of 
the Juror Engr 	rnentoced in this Office Order. 

)LLVf NL) 	C 	l' 

	

/ 	 CIRCLE (ER). 

Copy forirded for ifornticn to  

. m i:)ctr 	ea c 	CPWC. EC•V. 	Nnrn Th?IWdn, Nv 
Dehi•- 110011, 
Th e,.ddn Cr c,nr 	ra (ER.),  14 20. 
The ret En 	vJtzt), CP.W.fofatn Ce' !BT 1ce. 

4 The ( 	uJ 	p' 11nd 	 r \ 	r 1 	 E çc 
(P&A) (Ect.) of C.PW.D., Etetn Fc; 
The cor 	" •brecuUv Enn* -  (Fr), 
Prs'n Coci 	z,d (ihr 	theft corib 	()i;,ti) 

. 'he CPWD )uniC Enr€rs'AsodaLion, Kokc. 

. 	u.. 

	

O 	.TL.kIf)y; MNEE 
CC) J:TNATiC CIRCt.E(ER) 
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RELEVANT PORTION OF TRANSFER ORDERS OF JL 

• 	 -Type Copy- 	 ANNEXURE —Cl 

GOVERNMENT OF INDIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

OFFICE OF THE SUPER1NTENDIDNG ENGINEER 
• 	 COORDINATION CIRCLE '(ER), 

2 MSO BUILDING, NIZAM PALACE, 21m  FLOOR, 
234/4 A.J.C. BOSE ROAD, KOLKATA-29 

TEL: (033) 2247-7416, FAX NO. (033)2281*3183. 

No.21(104)/SE(Co-ordn.)/ERJCPWD/CAL/2004/672 	Dated :11/11/2004 

OFFICE ORDER 

The Chief Engineer (El-i), C.P.W.D., Kolkata is pleased to order the 
transfer/posting of the following Junior Engineer (Elect.) with immediate effect 
in public interest. 

SL.No NAME OF SE(E) FROM 	 TO 	 VICE 

P.S.ADHIKARI 	KCEC-I/KOL SECO-J IBBZ RQ: 	SUBRATA HAIDAR 
BAI(CIGHAT 

SUBRATA 	BECE4, IBBZ KCED-A KOL 	ANUP SENGUFIA 

ANUP SENGUPTA KCED-V1, KOL KCED-II KOL 	S.K.NASKAR 

 

 

 

& 	PLWIP KR. 	KCED-II, KOL SCED, SESR, 	T.KBISWAS 
SAIM 

24 KOLLOL 	SCED/SILC KCED-M KOL 	MW? K1iMAR 
MUKRERJEE 	-HAR, HQ: 	 OFFING FOR VOL 

IMPHAL 	 RETIREMENT FROM 
31.01.05. IN PARI1AL 

• 	 MODIFICATION OF T.O. 
NO.142 DT.04.03.03. 

le 



Note: In view of the warning of PAD (EZ), CPWD, Kolkata about salary of 
JEs posted in ecess of Sanctioned strength shall not be paid, all concerned are 

requested to implement this order of transfer urgently. Consequence of non-

payment of salaiy to the JEs shall rest with DDO's. of the concerned officer. 

In terms of DGW, CPWD, New Delhi?s OM No.A-22015/72/2000-ec-
VI dated 09-8-2000, unless otherwise specified, the lunior Engineers 

Under/Order of transfer and posting shall immediately proceed to their 

respective place of posting and all the controlling officers shall nwiave 
the officials under order of transfer at the earliest without waitmg for the 

substitute. The relief of officials should not be dela3led by the controlling 

officers for any reasons. The cases, where officials under order of 

transfer are not relieved within 30 days, will be brought to the notice of 

the Director Cienral of works for• taking action ngainst the defaulting 

officer. 

Division/Circle/Zone, the controlling officer must accept the joining 

report and in cases of non-availability of particular post, intimation may 

be given to this office. This has become necessary to avoid irregularition 

waiting period of Junior Engineers (Civil/Electrical). 

Due to increase, in the normal tenure at soft stations, it is very likcly that 

there will be Junior Engineers in excess of, sanctioned strength in some 

offices, which is unavoidble. All Superintending Engineers and 

Executive Engineers are therefore requested to accept the joining reports 

of Junior Enguieers concerned who, on their transfer, submit their 

joifling report totheni If something they want to say, they may take up 

the matter with this office. All Chief Engineers, Superintending 

Engineers and Executive Engineers are requested to ensure that the 

Junior Engineers (Civil/Electrical) under orders of transfer are relieved 

within a time frame of 30 days to enable them to join their new places of 

posting and relief of such officials should not be held up for any reason 

whatsoever. 

4. 	In the, case of Junior Engineers (Civil/Electrical) are not relieved, they 

will automatically stand relieved, at the end of the month immediately 

following the month of issue of transfer orders and they are •not be 

eligible to draw pay and allowance from their present office. Thereafter 



j 	
<0 

their transfer orders will be cancelled/modified or further instruction 

made by this office of the Director General of Works, CPWD, New 
Delhi 

5. 	The Junior Engineers (Civil/Electrical) posted to planning office shall 

move first without waiting for their substitute. 

This order süpercedes all previous orders issued in respect of any of the 

Junior Engineers mentioned in this Office Order. 

Illegible 

(B.K.Das) 

SUPERINTENDING ENGINEER 

CO-ORDINATION CIRCLE (ER). 
Copy forwarded to: - - 

8; The Director General Works, CPWD, EC-VI Section, Nirman 

Bhawan, New Delhi-I 10011. 

The Additional Director General (ER), CPWD, Kolkata?20. 

The Chief Engineer, (Elect), C.P.W.D. of Eastern Zone-HQ .1DB 

Zone. 

ii. The concerned Superintending  Engineer (Elect) i/c. Superintending 

Engineer (P&A) (Elect.), C.P.W.D. 

The Concerned Executive Engiiier (Elect.), C.P.W.D. 

Person Concerned (through their controlling Office) 

The CPWD Junior Engineers' Assocation, Kolkata. 

Illegible 

0/c SUPERINTENDING ENGINEER 

S 	 CO-ORDINATION CIRCLE (ER). 

---.- 	
- 	

- 	 - 



1.1 J 

~Th  xecutv'2 Erineer(EleCt.), 

I 	sJ.lchar Central-' Elect. DivisiOfl, 

! 	C.P.W.D., Silch,ar.;- 2o. 

(Through proper channel). 

Sub :- 
Regarding relieve of self under order ,  of transfer 

vide :- 1) 
dated 4/3/04. 

 
dated 11/11/200 4 . 

0.M.N0.A22072/2000 	VI dated 9/8/2030 
of D.G.W. CPWD, New Delhi. 

Respected Sir, 

, 
pleaSe refer to my earlier reminde.rS dated 12/470 4 , 

3/5/04, -.12t7/04 regarding above subject. In my representations 

• for transfer andemiflders for r.leaSe under orde of transfe, 
the foll:o'ing factâ has been: repedllY expressedf or 

you Pon-

slderaU2fl plase  

1. 	• I have narrated ray physical problems(beiflg a ?ort 
victi"n f Ankyloss1flg spelities) as uell L mI family prOolEffiS 

haflg ld,- 

 aged and sick mother and schOol going dughtt. For 
treatment °t self and because of family conditofl, my presc'Ce 

• 	in my hornet 2w.n..-i.5 extremely *irgnt al bein the only malc 

member jnmy family.. 	. 

2... 	L: 2nd and most imporantl Y.iti.5  to statethat. I 

• have coiip1et.ed than 3 years. and 2 monthS ti thiS, hard are. 
though the, ,stipulate. tenure at this hard area of Nort)EaSt is 
strictly of-two yeas. .. . 

MOreoveL according to Note(1) of Page-7 of thc 

transfer order' id'e No .2l(104)/SE(00_ 	
)/ER/cPdD//20J4i7 2  

dated 11/11/2004 and in compliance with. O.11.NO. A_22015/7/2.0OC-

EC-VI 
dated 9-8-2000 of D.G.W., CPWD, New Delhi it is reuestcd 

to relieve : t the earliest wjthDut waiting for the substitute. 

As.. ;  shch i request you to be kind enough to relieve 

me from your .iviSiOfl immidiately without any further delay at Calcut 
enahelirig rne t join in my new place of posting 	

ta. 

Thanknt Von. 

Enclo:- XerO" COPT Of 
 

/CAL,'2004/67 2  
dated 11,'11,"04 - 1(one) No. 

0.M.NO. A_22015/72/2000-
EC-VI dated 9/8/2000. 

Your'S faithfully, 

\ 
(K. NiUOiDHYY), 
Junior Engineer(IO, 

Manipur Cenral •Elect.DiVn.II, 
C.P.i.D., GC, Cl2, 
L,nqiflg, Im"h1. 



/ 
Copy to :- 

TFE CHHT ENGINEER(11ECTRICtL) 	CPWD, Nizatfl Palaces. 
Kolkata - 20, through proper channel for information with 
a request to look into the matter to-)rel .ieve:e at the 
earliest and one advance copy. 

The Superntendiflg Engineer(C_OrthTat]Dn circle) Eastern 
Region, CPWD, 2nd MSO Buildin 1izarn Palace, Calcutta-20 
through proper channel for information and further necessary 
action please and one advance.CQPY. 

3 The Superintending Engineer(EleCtrical)s Guwahati Central 
• 	Electrical Circle, Bamunimaldan, GuWabti21 through proper 

channel with the request 
• 	 i) Kindly recall the problems narrated by me through Sc- 

veral representations as well in person. 
to relieve me without anyfurther delay, for want of 
reliever.. Advance.COpY,. 	-• 

The Assistant Engineer(EleCt). Mam.pur Central Elect.SUb-
Dvs ion-Il, CPD, GC, CRPF, Langjiflg, Imphal with the re-
quest to relieve me at the earliest. 

The Unit Secretary, CPWD c's Ass3ciat1Ofl(l1a), Marn.pur 
Unit, Imphal for information and further necessary action 
please. 	 - 	 - 

L 	COPDIY ) -. 	 • 	JUNIOR NGINR(ECT.) . 
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CENTRAL ADMINISTRATIVE 'IRIBUNAL, 	
3ENCH. GUWAHATI  

Oriyii&P11catbon NO. 412 of 2001.afld 431 of 2001. 

Date ot order 	This the 27th Day at MarCh. 2002. 

The "Hon 'be 	w;ice DN 0Chohury,ViceChair1 

--  
Shri 	Sushil Kumar YacIav. 	(O.A.No. 	41LfL'J'-'.L) 

junior Engineer 	(Civil) 
Deradgiri Central 	(MtC) Sub Division, 
Central' public Works Department. 
Deinagir i MizOr am 

and 

Shri Bipin KUiflar, 	(O.A.4'31/2001). 

otfice of the Assistant Engineer. 

I.B.B.R. 	(MtC)SUb UiviSiOfl,'CP(ID0 

Mela Road, MalUgram, 
silchar-2. 
y Adv oc ate Sr i A • Ahm ed. 

- versus - 

to 

overnment 

2. 'n.e Director General 	(Works) 
,.p.W.D.,Nirman Shawari, 
New Delhi-ll 

•- 	3. The 	u rinndiflg Engineer 	(Co Ordination) 

Circle ,,C,P.W.D.. Eastern Region, 
Nizam palaCe,,Kolkata 	0. 

The 	XL'CU Live 1nqineer 
mdc Hangladesh Border Road, 	(MtC ), 
'Division, 	C.P.."iD., 	Malugram, 
Slichar, 	Assarn.' 

The ASiiStant Engineer, 
Dernagiri Central 	(Mtc) SubDiVi8iOfl, 

C.P.1.D, 	Dernagiri, Mizoram. 

The Assistant 	Engineer, 
I.B.B..R 	(Mtc) 	Sub Division9 
c.p.W.D.,Mela Road, Malugram, 

Silchar-2. 	 . 	. 	
. 	jjonden5. 

y Sri £.C.pathak, •AddG.S.C. ((.A.412/2001) 

ri A y choudhury. AULI1 C.O.CC (OA. 1 31/ 2 OO 1 ) 

'ORDER 	• 	2 	 • • 	 S  

CHCYWKURY J.(V.C) 

Both the apjliCatiOflS involve cotfl.Cfl faCts and 

co:ruflOfl queStiOfl 
of la1 and therefore both ar' taken, up 

for hearing together. 	S  

• 	 con td. .2 

OF 



2. 	The aplCaflt ii O.A.412/2001 £5 a Junior Eninet 

(civil) in the central public Wcrks epartineflL. pcsenLly 

- - 	he is working at Demajiri Central (MtC). Sub Division, 

• 	C.p.I.D, uema:iri. iizoram urider rc ipon .ntl3 NO.4 and 5. 

The applicant in O.A.431/2001 is also working as a Junior 

1ncjine (Civil) in Indo Bangladesh ode Road (4tC) Sub-

DiviSiOn, C.P.1.1), Malugram, silchar-2 under respondents 

No.4 and 5. BY. order No .21(1 )SE(c )/J(t )/ER/CPID/CAL/200h/ 

444 dated 31.5.2001 the two appliCafl 	vlere poted out 

and transferred in their respective place of postirv. mc 

applicant in O.A.412/20 0 1 by k the said order was tranerr 

to 
KOlkata. 3y the same order the applicant in O.A.431/2001 

WaS also transferred to 	D/DhanbaC vice Shri R.N.Singh 

prpmoted by the 3aid order issued by the respondent No.3. 

- 	••a 	\? • 	De8'Lte the transfer order passed by the aforesaid order 

/ 	
1 \ 

esponCieflt 5  in a most i11el I ashifl Li1U LU JivL 

/
ffe,t to the said orders so 	

far thesp two applicants 

\ 

	

	 /7\re' concerned, contended the applicants It wa 	
leaaed 	its 

that since the order wa passed a-ffectJ.ng about 57 personS 

there was no justification for not giving eiLCt tO the 

transfer of these two applicants. The appliCafltS are 

similarly plscd like that of other ofir5 	
a 

most arbitrary. •; fashion the respOnefltS tailed to 

adhere to the order of transfer so far as the applicant5 

WeX'e concern 	contended the applicants. The appLicants 

also contended that as per office meroranduU dated 14.12 
.E3 

the applicants were entitled to he posted to the place of 

their choice on completion of their tenure. 

3 . 	The responUUflt 	;cd the claim and stated 

that office memorandum uated 14 .12 .33 	not applicable 

and therefore these two a1.p1icant5 are not entitled for 

the benefit of Lht -alQ o.Lq' . i:.wri 	)flo ritni:.d that 

,j) ' 	c3ntcl 



/ 

II 
after issuance of the transfer  oreer daod 31.5.2001 the 

responcient NO.3 issued another order vide t4eriLO N0.210 )/ 

Si(C 	 dated 28.9 .2001 whereby 

it was ordered that all tr4rlsfCr pOst.flc Order of GroUp C 

and D staff including the Junior ngineer.frOm fastern 

ejiCn t ii 1h 	trt 	gir nd vce versa already 

issued but not implemented wa:.tObe kept in abeyance with 

irrnediae effect till further order. The respondentS 

also pleacied that applicants could not be released from 

their present place of posting due to exigencies of 

service as the applicants were deputed to look after the 

works of maintenance of International Border Roads which 

could not be left un attended due to National security 

reasonS . The respondents also pleadco that Slichar Main- 

tenance oivisicn of C1?0 	sraoponsible to 	nain:.ain the 

Indo Bangla 3order Roads in three States viz. MizOrarn, 

ieghalaya and Tripura covering a total letigth of 183 Re, 

fn OA 412/2001 iL was stated that the Division was new 
/ 

started functioninj from igQO with 13 nnbcLJ of 

rc1ioned strength of Junior ngineerS Out of 13 posts 
t /  

five junior ingineer5 were postCd. After completion 
/1. 
tenUre order of transfer for torce Junior LnJinoLrs 

were iud by respondent No.3 out of five posts and 

accordingly they were re1ased. OnLy two Junior EngineerS 

iei:e in positiOn to lock after the entire jurisdiction 
would 

under the dvis.ton TheeOro tuoir potinj owLurUcubLed ly 

affect 	the movement of the u.s.F pecsonne 1 and Causing 

threat to the national security. 

4. 	I have heard c'r A.Ahlned • learned coun 1. i c  r  the 

applicants and I ,jr t.C.Pathak, learned Auc1l.CG.3.0 for 

respondents in C .A.412/2001 and Mr A .i<.Chcudhury, learned 

ccntd..4 
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Add1.Cg..0 for the respondents in QA.431/2001 at length. 

Admittedly the transier order WCS is3ued. as far back an 

May 2.001 . When. the trarwfor orders were passed on 31 .5 .2001 

the respondents were well aware about the situat.tori and 

the I act Lhat thCL 	ijl.L C.5WL tLJ WOrkJ.lILJ in the North 

Jastern kegi.on . . On tee pre tCxt Of flOrl availabi itt:,y of 

persons one is not at liberty not to give effect to Its 

own decision rendered by it The communication dated 

28.9.2001 keeping the matter in abeyance was issued as a 

purely stop gap arrangement. The said order also cannot 

dilute the order of transfer dated 31.5.2001. I do not 

fnd any justifiable reason for not givinq effect to the 

1  I 	- er order for these two app lie ants • On the pre tCxt 

,7. wrt replacement the authority cannot procrastinate a 

11fjorder. Cons ider.tng all the uipects of the rntter, 

t fn3 any discernible reason for sitting over 

.the matter as regards the posting out of these two ...... 

aplic ants on the purported ground of non availability 

of substitutes, it was the responsibility of the respondents 

to take Steps for finding out the surrogate. The inaction 

on the part of the respondents in not giving effect to 

the transfer order in the set of circumstances cflflot 

be legally sustained. The respondents are directed to 

take all out effort to give effect to the order of 

transfer dated 31 .5 .2001 with utmost expedition and at 

any rate within a period of two months from the date 

iin.t to 	true CGW receipt of this order, . in respect of the appjj can ta  
eu 

Both the applications are accordingly allowed. 

1 here shall, however, be no oroer as to costs. 

N 	 . 	 . 	. 

sd/ VICE CrAIRP114 
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